SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
ALFASIGMA INDIA PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of Corporate Person Alfasigma India Private Limited
2. | Date of Incorporation of Corporate Person | 6" August, 2008
3. | Authority Under Which Corporate Roc-mumbai

Person Is Incorporated / Registered
4. | Corporate Identity Number / Limited Liability| U24231MH2008FTC185531
Identity Number of Corporate Person
5. | Address of the Registered Office and 1% FIr-25 Sej Plaza, Marve Road, Malad (W),

Principal Office (if any) of Nr. Nutan Vidya Mandir School, Mumbai,
Corporate Person Maharashtra 400064 India
6. | Liquidation Commencement Date of 20" November, 2023
Corporate Person
7. | Name, Address, Email Address, Rakesh Maganlal Nathwani,
Telephone Number and the G-504, Mystique Moods, Behind Symbiosis

Registration Number of the Liquidator College, Vimannagar, Pune 411014.
rakesh@carmn.in 9503006408
IBBI/IPA-001/IP-P02058/2020-2021/13190
Correspondence Email: asindia1123@gmail.com
Last Date For Submission Of Claims Within 30 Days from the Liquidation
Commencement Date

o

Notice is hereby given that the Alfasigma India Private Limited, Mumbai has commenced
voluntary liquidation on 20" November, 2023.

The stakeholders of Alfasigma India Private Limited are hereby called upon to submit a proof
of their claims, on or before 19" December, 2023, to the liquidator at the address mentioned
againstitem 7. Forms for claims are available on the website of Insolvency & Bankruptcy Board of
India —www.ibbi.gov.in/home/downloads

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Rakesh Maganlal Nathwani, Insolvency Professional

Place : Pune Liquidator for Alfasigma India Private Limited
Date : 21*November, 2023 Regn no.: IBBI/IPA-001/IP-P02058/2020-2021/13190

Size: 8w x 11h cm

20th Nov 2023
For 21st Nov 2023



ACTIVE TIMES

Tuesday 21 November 2023 3

VEHICLE FOR SALE
INDUSIND BANK LTD

Contact Number - 86898 30695 / 70289 91261

Deal | Customer | Registration | Engine no | Chasis no Product Model

No name no

MWBO0 | VANDANA | MH04JU9085 | E424CD MC2P1HR | EICHER SKYLINE PRO
0962L | TRAVELS KA264144 | TOKA430692 | 3008 36 SEATER BS IV
MWBO0 | NETRAK | MHO4JK9487 | 400928D | MEC0054E |BHARAT BENZ 917 35+1
0789L | PARADKAR 0015623 | CJP027900 |STRBUSACBSIV

SCHEDULE |
ORM A

F
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
LFASIGMA INDIA PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of Corporate Person Alfasigma India Private Limited
2. | Date of Incorporation of Corporate Person | 6" August, 2008

Authority Under Which Corporate Roc-mumbai

Person Is Incorporated / Registered
4. | Corporate Identity Number / Limited Liability| U24231MH2008FTC185531
Identity Number of Corporate Person
5. | Address of the Registered Office and
Principal Office (if any) of

Corporate Person

6. | Liquidation Commencement Date of
Corporate Person

7. | Name, Address, Email Address,
Telephone Number and the
Registration Number of the Liquidator

1% FIr-25 Sej Plaza, Marve Road, Malad (W),
Nr. Nutan Vidya Mandir School, Mumbai,
Maharashtra 400064 India

20" November, 2023

Rakesh Maganlal Nathwani,

G-504, Mystique Moods, Behind Symbiosis
College, Vimannagar, Pune 411014.
rakesh@carmn.in 9503006408
IBBI/IPA-001/IP-P02058/2020-2021/13190
Correspondence Email: asindia1123@gmail.com
Within 30 Days from the Liquidation
Commencement Date

o

Last Date For Submission Of Claims

Notice is hereby given that the Alfasigma India Private Limited, Mumbai has commenced
voluntary liquidation on 20" November, 2023.

The stakeholders of Alfasigma India Private Limited are hereby called upon to submit a proof
of their claims, on or before 19" December, 2023, to the liquidator at the address mentioned
againstitem 7. Forms for claims are available on the website of Insolvency & Bankruptcy Board of
India —www.ibbi.gov.in/home/downloads

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submissionffalse or misleading proofs of claim shall attract penalties.

Sd/-
Rakesh Maganlal Nathwani, Insolvency Professional
Place : Pune Liquidator for Alfasigma India Private Limited
Date : 21*November, 2023 Regn no.: IBBI/IPA-001/IP-P02058/2020-2021/13190

PET PLASTICS LIMITED

CIN:L25200MH1985PLC037217
REGISTERD OFFICE: 3RD FLOOR, 323, PANCHRATNA BLDG., OPERA HOUSE, MUMBAI - 400 004.

Extract of of Financial Results for the Quarter and Half Year Ended 30" September 2023
Sr. Particulars Quarter Ended Half Year Ended Year Ended
No. Unaudited) (Unaudited Audited
30 Sep 2023 | 30 June 2023/30 Sep 2022| 30 Sep 2023 |30 Sep 2022/31 Mar 2023
1 |Total Income 148.75 130.69 295.02 279.45 604.82 | 666.48
2 |Net Profit/ (Loss)for the period (before 21.23 (15.83) (26.64) 5.39 (17.20) | (9.83)
Tax, Exceptional and/or Extraordinary items#)
3 [Net Profit / (Loss)for the period before Tax 21.23 (15.83) (26.64) 5.39 (17.20) | (9.83)
(after exceptional and/or Extraordinary items#)
4| Net Profit/ (Loss)for the period after tax 2263 (15.83) (23.67) 3.99 (17.20) (9.83)
(after Exceptional and/or Extraordinary items#)
5 | Total Comprehensive Income for the period
[Comprsing Profit / (Loss) for the period (after | 22.63 (15.83) (23.67) 399 (17.20) (9.83)

PUBLIC NOTICE

Please take notice that, Late SMT.
PRAMILA PRAKASH KHAMBE was
an original allottee as per allotment
letter dated 01/01/2008 issued by
Garden Malad (Paschim) S. R. A. Co-
operative Housing Society Ltd. of
Flat No. 710, 7th Floor, Building No.
3, Garden Malad (Paschim) S.R.A.
Co-operative Housing Society Ltd.,
Matoshree Ramabai Marg, Liberty
Garden, Malad (West), Mumbai —
400064, admeasuring 225 Sq. Ft.
carpet area equalling to 270 Sq. Ft.
built-up area, lying on C.T.S. No. 754,
Village Malad North, Taluka-Borivali,
Mumbai Suburban District under
S.R.A. Scheme, thereinafter the said
original allottee SMT. PRAMILA
PRAKASH KHAMBE was died on
15/09/2016 and also Her husband MR.
PRAKASH BABU KHAMBE was died
on 18/03/2007 without making any
nomination and leaving behind their
lawful two daughters (1) MRS. SONAL
DEELIP PADHIYAR maiden name MS.
SHALINI PRAKASH KHAMBE and (2)
MRS. AAROHI UMESH CHAVAN
maiden name MS. MOHINI PRAKASH
KHAMBE, after the death of her mother
and Father said (1) MRS. SONAL
DEELIP PADHIYAR maiden name MS.
SHALINI PRAKASH KHAMBE and (2)
MRS. AAROHI UMESH CHAVAN
maiden name MS. MOHINI PRAKASH
KHAMBE have approached the Society
and gave an application to transfer the
above said flat in their names. After
completion of legal formalities the said
Garden Malad (Paschim) S.R.A. Co-
operative Housing Society Ltd., have
transferred their names in the books of
records of the Society as per Circular
No. 152 of Slum Rehabilitation
Authority. Thereinafter By virtue of Sale
Deed dated 31/12/2020 made and
entered into between said legal heirs
i.,e. (1) MRS. SONAL DEELIP
PADHIYAR maiden name MS.
SHALINI PRAKASH KHAMBE and (2)
MRS. AAROHI UMESH CHAVAN
maiden name MS. MOHINI PRAKASH
KHAMBE therein referred to as
VENDORS of the FIRST PART AND
my client SMT. YOGITA PRAMOD
PATADE, therein referred to as the
PURCHASER being the party of the
OTHER PART WHEREBY the said
VENDORS have sold and the said
PURCHASER has purchased,
transferred and assigned the right title

PUBLIC NOTICE

Notice is hereby given to the Public that Mr. Vikas Shivaji
Singh, Residing at Dandi, Boisar, Taluka & District Palghar &
Mrs. Neeti Ravindra Singh, Residingat Kandivali (West), Mumbai
is the Owner of all that piece and parcel of Flat No.104 on the
First-Floor admeasuring 760 Sq. Fts. in A Wing of Building No. 2
in the complex known as “Atmaram Park” situated at Village
Boisar, Taluka & District Palghar. The said owner has
lost/misplaced the previous chain Agreement for Sale dtd.
19.12.2013 executed between the Builder i.e. M/s. Shri Balaji
Developers & Purchasers i.e. Mrs. Dipti S. Mazumdar & Mrs. Ritu
S. Kantawalaregistered before Sub-Registrar Palghar at Sr.
No. PLR-11372/2013. All thepersons are hereby informed not
to deal or carry out any transaction with anyone on the basis of
said missing document. If the said missing document is traced or
ifanyone has any sort of objection in respect of the above-said
property contact at the below address.
Date : 20-11-2023
Office : Clo. 14, Sunshine Apartment,
Prakash Talkies Lane, Palghar,

Taluka & District Palghar,
Mobile No. 8097902772

Sd /-
Adv. Purva Ajay Patil

PUBLIC NOTICE
Notice is hereby given that as per information given
by my client Mr. Prashant Gajanan Kalokhe that he
and his father Mr. Gajanan Shankar Kalokhe are the
joint owners of Flat No.5, on 2nd Floor of the
building known as Urmi Darshan Cooperative
Housing Society Ltd., Kopar Road, Dombivli(West),
Dist-Thane (hereinafter referred to as “said flat”).
The original registered Agreement executed
between Hasmukhalal J. Mehta (Builder) and Mrs.
Sweta Sanjay Brid along with registration receipt
are misplaced and not traceable. The complaint is
lodged by my client Mr. Prashant Gajanan Kalokhe
to Vishnu Nagar Police Station, Dombivli (West)
under No0.1178/2023 and police station issued
Missing Certificate on 17/11/2023 to that effect.
If any person / persons finds above mentioned
original document and / or any type of charge over,
the said flat, he/she/they shall inform the same in
writing within 15 days of publication of this notice at
below mentioned address. The objections
regarding charge on the said flat if any received
thereafter shall not be entertained.
Place - Dombivali
Date — 20/11/2023
A/5, Sanyogita Society

(Beena M. Sansare)
Advocate

PUBLIC NOTICE
Mr Phoolchand C Chouhan a member of Shastri Nagar Geetanjali Co-operative
Housing Society Ltd. having address at B 204 Shastri Nagar Geetanjali Co-
operative Housing Society Ltd, Shastri Nagar, Goregaon West, Mumbai 400104
of the building of the Society, has reported to the Society that the Original Share
Certificate bearing No. 7 for 5 (Five) Shares bearing Nos. From 30 to 35 has been
lost/misplaced and application has been made for duplicate Share Certificate.
The Society hereby invites claims and objections from claimants/objector or
objectors for issuance of duplicate Share Certificate within the period of 14
(fourteen) days from the publication of this notice, with copies of such documents
and other proofs in support of his/her/their claims/objections for issuance of
duplicate Share Certificate to the Secretary of Shastri Nagar Geetanjali Co-
operative Housing Society Ltd, Shastri Nagar, Goregaon West, Mumbai 400104,
if no claims/objections are received within the period prescribed above, the
Society shall be free to issue duplicate Share Certificate in such manner as is
provided under the bye-laws of the Society. The claims/objections, if any,
received by the Society shall be dealt with in the manner provided under the bye-
laws of the Society.
Sd/-
Secretary
For Shastri Nagar Geetanjali
Co-op Housing Society Ltd.

Date: 21.11.2023
Place: Mumbai

Public Notice in Form XIlIl of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Thane
& Office of the Competent Authority
under section 5A of the Maharashtra Ownership Flats Act, 1963
First floor, Gavdevi Bhaji Mandai, Near Gavdevi Maidan, Gokhale Road, Thane (W)-400 602
E-mail:- ddr.tna@gmail.com Tel: 022-2533 1486

No.DDR/TNA/ deemed conveyance/Notice/34734/2023 Date :- 20/11/2023
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the
Promotion of construction, Sale, Management and Transfer) Act, 1963

Application No. 105 of 2023.

Applicant :- (Proposed) Raje Niwas Co-Operative Housing Society Ltd.

Add : Block No. A/79, Room No. 157, Ravindra Nagar, Kurla Camp Road,

Ulhasnagar-4, Tal. Ulhasnagar, Dist. Thane

Versus

Opponents :- M/s. Sai Shradha Construction, Partner, Shri. Rajan

Pratap Singh & Other Take the notice that as per below details those,

whose interests have been vested in the said property may submit their

say at the time of hearing at the venue mentioned above. Failure to
submit any say shall be presumed that nobody has any objection in this
regard and further action will be taken accordingly. The hearing in the

above case has been fixed on 05/12/2023 at 12.00 p.m.

Description of the Property - Mauje Ulhasnagar, Tal. Ulhasnagar, Dist. Thane

CTS No. Plot No.
22993 -

Area
272.00 Sq.Yard

Sd/-
(Dr. Kishor Mande)
District Deputy Registrar,
Co.Operative Societies, Thane &
Competent Authority U/s 5A of the MOFA, 1963.

PUBLIC NOTICE

Proposed Redevelopment of property bearing C.S. No. 1521 of Byculla Division, situated at
227-235B & 231B, Cess No. E-3836(4) & E-3937(5), Non-Cess Structure no. 231B, Cess
No. E-3837(5A), Maulana Azad Road, known as "The Bombay City Weavers Co-operative
Society", E-ward Mumbai under DCR 33(7).

tax) and other Comprenensive income (efter tax] and interest in and in respect of the Pt. Deendayal Road, Anand Nagar. Sr. | | T [U
- P A > - ’ , : Name of Occupant | | ser
6 | Paid up equity capnal (Face va!ue of Rs.10 each | 50.00 50.00 50.00 50.00 50.00 50.00 above said Flat and the said document Dombivii (West), Dist-Thane. NoJ Name of Tenant p No. [R/NR
7_|Reserves (excluding Revaluation Reserve) - - - - 1347.82 was registered vide receipt No. BRL- Building No. 227-235B, Cess No. E-3836(4)
8 Efamlngs per Shared(zf Rs.10/- e;ch) 1/451/2021 dated 11/01/2021 before GROUND FLOOR
or continuing and discontinued operations; i i i i-
g BaSic'l uing and disconfinued operations) 453 847 473 0.80 344 197 Joint Sub Registrar Borivali-1, PUBLIC NOTICE 1 | Mohd Sultan Usman Jamadar Mohd Sultan Usman Jamadar 1 [NR
T ) ’ ’ . ! ) thereinafter vide Letter No. &-4 /SRA - . . 2 | Mainuddin Jan Mohamed Khan Mainuddin Jan Mohamed Khan 2 |NR
2. Diluted 453 -3.17 473 0.80 3.44 197 RM
/CO/OW/YEAR 2021/6135 dated Notice is hereby given that Mr. SUDHAKAR SHARMA is the owner 3 | Mohammed Ibrahim Abdul Samad | Waheed Ahmed Rais Ahmed Ansari |3 | NR
. . . : . 10/02/2021 issued by Slum and in the possession of the property being Flat No. 2004A, & 2004B, 4 | 1) Zehra Abbas Lokhandwala 1) Zehra Abbas Lokhandwala
ote: ) The above is an extract of the detailed format of Quarter and Nine Months Ended Results filed with the Stock Exchange under Regulation 33 of o . . . : . . . ] A
the SEBI (Listing and Other Disclosure Requi Requlations, 2015. The full format of the Quarter and Nine Months Ended Financial Results is Rehabilitation Authority the above said 20th Floor, Norita Co-Operative Housing Society Limited, 2) Ali Asgar Abbas Lokhandwala 2) Ali Asgar Abbas Lokhandwala 4 |NR
available onthe www.bseindia.com and www.petplasticslimited.com. Flat has been transferred in the name of Hiranandani Garden Powai Mumbai 400076, having Society 5 | Vanita Navin Gada Vanita Navin Gada 5 |NR
. " For PET PLASTICS LIMITED my client and now my client is intending . . 6 | Mohammed Shafique Faryad Khan | Mohammed Shafique Faryad Khan 6 |NR
Place: Mumb;
D;ﬁ?uylﬁ/za&za RITESH VIJAY v:;{l_ to sell the above said Flat to MRS. Rf.:gllstratlon N]flmber, BOM/WS/HSG/(TC)/,836,2 Dated 20/0 1,/19,9 4 7 | Asiya Begum Fateh Mohammad Shah | Asiya Begum Fateh Mohammad Shah |7 | NR
(Managing Director) KHUSHBOO VILAS SHINDE & MR. within the registration district and sub district of Mumbai City Sayeed Ahmed Mohd lbrahim Sayeed Ahmed Mohd Ibrahim 7A [ NR
DIN: 00153325 VILAS MOHAN SHINDE. and Mumbai Suburban District along with benefit of the deed and 8 | Fateh Mohammed Zahid Ali Shah | Fateh Mohammed Zahid Ali Shah 8 |NR
PET PLASTICS LIMITED A?y Pe(jr§0n who hahs anYdC"f}im’ rig/ht, documents executed thereto. Previous chain agreement for sale 9 | Anzar Ahmed & Bros Anwar Ahmed Shaikh 9 |NR
CINL2520011H1985PLO037217 gtne ar;n”::meer?esotfllt way of 5;.2" i between M/s. GOP1 PROPERTIES DEVELOPMENT PRIVATE 1(1] ls\EnmdABhﬁtzefbd I Majid Khan gﬁpLillnA/.l\wbmey(airESd I Majid Khan ;2 gR
REGISTERD OFFICE: 3RD FLOOR, 323, PANCHRATNA BLDG., OPERA HOUSE, MUMBAI - 400 004, y P y way » g, LIMITED (Promotors) to MR. DEBASHISH CHAKRABORTY & a £d Abdu! Majid fha a ed Abdu! Majid fha
Extract of of i Financial Results for the Quarter and Half Year Ended 30" September 2023 conveyance, exchange, mortg?ge, s N 12| 1) Zoeb Mansur Lokhandwala 1) Zoeb Mansur Lokhandwala
St Particulars Quarter Ended Half Year Ended | Year Ended release, change, lease, lien, RINKU CHAKRABORTY pertaining to the said Flats are lost / 2) Murtuza Mansur Lokhandwala | 2) Murtuza Mansur Lokhandwala 4A |R
No, (Unaudited) (Unaudited) Audited succession and/or in any manner mis-placed and not traceable after diligent efforts. 13| Navin Ramiji Gada Navin Ramji Gada 5A |R
30 Sep 2023 | 30 June 202330 Sep 2022 | 30 Sep 2023 | 30 Sep 2022 |31 Mar 2023 whatsoever should intimate the same is 1 | hei havi i bi . ioh 14| Mohd Irshad Khan Mohd Irshad Khan 6A |R
1 |Total Income 148.75 13069 | 295.01 27945 | 604.81 | 666.48 to undersigned in writing with Any person/s, legal heirs etc., having any claim, objection or rights, 15| Sadik Ali Fateh Mohd Shah Sadik Ali Fateh Mohd Shah 9 R
2 |Net Profit / (Loss)for the period (before 21.60 (15.32) (27.38) 6.28 (15.92) | (7.00) supporting document within 15 days title, interest etc. of whatsoever nature in the said flats shall intimate 16| Ahmed Brothers Ahmed Brother (Anwar Ahmed Shaikh) [ 10A| R
Tax, Exceptional and/or Extraordinary ftems#) fFO'tT} the tdattr? of dPg'b”‘Jation Of_dthiz to the undersigned and the society office with necessary supporting FIRST FLOOR
3 |Net Profit/ (Loss)for th iod before Te 21.60 15.32 27.38 6.28 15.92 7.00 notice a € aadress provide : g : :
(aeﬁerfx'ce/péoﬁmof x;zrdineageﬂ;é#) (o32) | @r.38) (5% | o) hereunder. In case no ob’j)ection is documentary eV1dence within 15 days from the PPPIICHUOH here?of, 17| 1) Ikramuddin Islamuddin Farooqui | 1) Ikramuddin Islamuddin Farooqui
2 Net Proft/ (Loss)for the period afer tax CRFE] @532 | @ad0) % w59 70 receive within the aforesaid time, it thereaftc?r my client Sh?,ll complete the formalltiles of applymg 2) Iftekharuddin Islamuddin Farooqui | 2) Iftekharuddin Islamuddin Farooqui {1 | R
(after Exceptional and/or Extraordinary fems#) shall be presumed that there are no the duplicate copy and if needed sale the aforesaid Flats, without 18| Firoz Asgar bhai Khan Firoz Asgar bhai Khan ) 2 (R
5 | Total Comprehensive Income for the period clr?irlrants t? tthetriai? F|a|t?nd ml'yt'c"e?t considering claims if any received after expiry of the said notice. 128 E:ﬁ%im%gﬁ?;geg:")\hme A Ansari mngg'g;gg:ﬂd}&;agg(xlnlzari i E
i i i ! : . ! ! g shall complete the legal formalities to . r >
t[acxt;rzg(;s;rger?flt/ (LOSS).mr"::z mp:n(z;e(ragi;] 2328 (1532) | (2440 465 (152 | (700 sale inrespect of the said Flat. Dated this 20th day of November,2023 21| Mohammed Ashfaque Asgarbhai Khar| Mohammed Ashfaque Asgarbhai Khan |5 | R
6 |Paid up equity capita (Face valte of R 10 each | 5000 5000 | 5000 5000 | 5000 | 5000 Y. C. Dubey Adv. Akhilesh Lalsoo Rajbhar gg fﬂa"ﬁ ﬂga;ghAti?&a|gh i l\sﬂa“ﬁ ﬂ'mzaé"ghAt”S&a'ﬁh i ? S
7 |Reserves (excluding Revaluation Reserve) - - - - 1357.42 Advocate & Notary Advocate High Court lohammad Shakil Mansoo lohammad Shakil Mansoo
8| Earnings per Share (of Rs.10/- each) Back side of Hemu Classic C.H.S. h 13 Pl ) 24| Aiman Nasruddin Mirza Aiman Nasruddin Mirza 8 [R
nings e Share (of .10 : Ltd.. Opp. New Era Talkies. S. V. Shop No 385, Powai Plaza Opp. Pizza 25| Kamaluddin Zahiruddin Nagamia | Kamaluddin Zahiruddin Nagamia 9 |R
(for continuing and discontinued operations) - Upp. Ne a lalkies, S. V. hut. Hi dani Garden P . - -
1. Basic: 465 3.06 488 0.93 348 4.40 Road, Malad (W), Mumbai - 400064. ut, Hiranandani Garden Powai SS g/lﬁnl;taz B:lno Vi:jl;ll A,|\1/|I.Tled Khan l\sllhurgtaz B:Ino Vzléll All\lllmed Khan 1? S
i K - K R Place : Mumbai Date:21.11.2023 Mumbai 400076 abnam Nasruddin Mirza abnam Nasruddin Mirza
2. Diuted 465 306 488 093 318 140 28| Tehseen Abdul Karim Patel Tehseen Abdul Karim Patel 12 [R
Note: a) The above is an extract of the detailed format of Quarter and Nine Months Ended Results filed with the Stock Exchange under Regulation 33 of 29) Intezar Amed Tahir Khan Intezar Ahmed Tahir Khan 13 (R
the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the Quarter and Nine Months Ended Financial Results is RELIGARE HOUSING DEVELOPMENT FINANCE CORPORATION LIMITED RELIGARE HOMEA 30 AST‘.‘a Bano Faiz Mohammed Ansari ASWa Bano Faiz Mohammed Ansari 14 (R
available on the www.bseindia.com and www.petplasticslimited.com. CIN No.: U74899DL1993PLC054259 nEL| LOANS =% 31| Haji Zameer Chand Shaikh Haji Zameer Chand Shaikh 15 |R
Place: Mumbai For PET PLASTICS LIMITED Regd Office : 1407, 14th floor Chiranjiv Tower, 43, Nehru Place, New Delhi-110019 alves hat bind S w wra 32 Mohammed Ashfaque Ansari Mohammed Ashfaque Ansari 16 |R
Date: 07/11/2023 RITESH VLAY VASI‘(jI/I: Corporate Office : 8th Floor, Max House, Block A, Dr. Jha Marg, Okhla Phase 3, Okhla Industrial Estate, New Delhi- 110020 3 XVle3 s (s] \ 1 33| Mohammed Salim Natthan Khan Mohammed Salim Natthan Khan 17 |R
(Managing Director) Website : www.religarehomeloans.com SALE NOTICE 34| Fatima Mohammed Abbas Ansari Fatima Mohammed Abbas Ansari 18 R
DIN: 00153325 Notice is hereby given for conducting E-Auction sale under the Securitization and Reconstruction of Financial Assets and Enforcement of Security 35| Mohd Ashfaque Khan Mohd Ashfaque Khan 19 |R
Interest Act 2002 (SARFAESI ACT) and Rules 8(6) & 9 of the Security Interest (Enforcement) Rules 2002 of the immovable properties, mortgaged to 36| Mohammed Nafees Faryad Khan Mohammed Nafees Faryad Khan 20 [R
ESHA MEDIA RESEARCH LIMITED the M/s Religare Housing Development Finance Corporation Limited (hereinafter referred to as the “RHDFCL”. Whereas the below mentioned 37| Mohammed Shafique Faryad Khan | Mohammed Shafique Faryad Khan 20A| R
_ } borrower failed to repay the loan amounts to the bank, within 60 days from the date of the notice mentioned in table issued by its authorized officer SECOND FLOOR
Regd. Office: 10th Floor, Krushal Commercial Complex, Above Shoppers Stop, under section 13(2) of the SARFAESI ACT 2002. 357 Afiab Alam Shakeel Ahmed Snalkh - 1Afab Alam Shakeel Ammad Shaikh VT
G. M. Road, Chembur (W), Mumbai - 400 089 WHEREAS the Bank has pursuant to the powers vested in it through its authorized officer taken the POSSESSION of the mortgaged property as 39 Sha'kh Sam d a eel ST:e'kh a Aha d ;m ,é:( eet ; :t;e a 8 |R
Statement of Unaudited Financial Results for the Quarter and Half Year Ended 30.09.2023 mentioned in table under the provisions of Rule 8(1) of the Security Interest (Enforcement) Rules 2002 and under the provisions of section 13 (4) of alkh oajjad husain ohal med nasanifept in Abeyance
(Rs. In Lakhs the SARFAESI ACT 2002 and in exercise of the powers conferred there under. 40| Farida Ahmed Taibani ) ) Farida Ahmed Taibani . . 48 |R
Quarter Ended Half Year Ended | Year Ended WHEREAS even thereafter the borrower has failed to repay the aforesaid loan amount to the Bank, the authorized officer of the Bank has 41| Kulsum Mohammed Rafique Advani |Kulsum Mohammed Rafique Advani  |5B (R
decided to sell the scheduled propertyfies “AS IS WHERE IS, “AS IS WHAT IS” and “WHATEVER THERE IS” basis through the process 42 | Shaikh Tasneem Mumtaz Ahmed Shaikh Tasneem Mumtaz Ahmed 6B (R
Particulars ?Joﬁgg-dzig? 38:;5353 33;](;9[5525 ﬁ’ngﬁ?ez: 38[]?5353 31A?J3d-i%g§3 of INVITING BIDS CUM AUCTION for the below mentioned propertylies from the intending buyers on the following terms and conditions: 43|1) Mohammed Rafique Shaikh 1) Mohammed Rafique Shaikh
- q Notice date and L Reserved Price 2)Shabana Mohammed Rafique Shaikh  |2) Shabana Mohammed Rafique Shaikh ~ |7B R
L"e‘f::':;sme 261 4.38 0.93 6.99 4.86 7.88 EORROIERS MM S SDDRES Possession date DesctiptionlcHRBropsity EMD 44 | Mohd Hanif Shaikh Ismail Kept in Abeyance 88/98 R
i i i K ~ R R R ANIL LALJI VISHWAKARMA S/O LALJI VISHWAKARMA| Notice Issued |ALL THAT PIECE AND PARCEL OF | Rs. 14,80,500/-
R 00} 2201 & 601 Bl 179 RIO H-16, GANGA CHAWL NO 4, SUBHASH NAGAR| Uis13(2)of |FLAT NO. 402 ON THE 4TH FLOOR, B [ Re1 48050 THIRD FLOOR
{after Exceptional andlor Extraordinary iters) 0.60 220 381 460 874 4791 Il, CHAKALA, MIDC, ANDHERI EAST, MUMBAI, SARFAESI WING, IN THE BUILDING KNOWN AS o 45 [ Ali Athar Khan Azmi Kept in Abeyance 1C |R
Not Pro);ita‘;ttlertax X nary | - - : - : : MAHARASHTRA-400093 ALSO AT FLAT NO. 402 ON| ACT2002on |“SHREE COMPLEX” VILLAGE- MORE, 46 | Mustari Mohammed Islam Shaikh Mustari Mohammed Islam Shaikh 26 |R
THE 4TH FLOOR, B WING, SHREE COMPLEX, VILLAGE-| 08.03.2022and |NALLASOPARA (E), TAL- VASAI, f f
(after Exceptional and/or Extraordinary items) 053| -227| -388| -174| -887| -18.24 MORE, NALLASOPARA(E), TAL- VASAI, DIST- PALGHAR,| POSSESSION | DIST- PALGHAR- Afm) 209, SURVEY NO. j; 'FV"’.“aT”Aed. Rasf‘r‘:”.ekﬁ"“*‘m’”e“ Umar Advani 2""_“3';‘;"?’ Rsaﬂq'?ih“""“ammed Umar Advani 2(03 g
Total Comprehensive Income EAST THANE, MAHARASHTRA- 401209 ALSO AT REEMZ| taken through (68, HISSA NO.2, WITHIN THE AREA aisal Anis shaikn , aisal Anis ohaikn ,
[Comprising Profit after tax and Other Comprehensive MANUFACTURING, PLOT NO 117, ROAD NO. 18, MAROL | Authorized Officer |OF SUB REGISTRAR AT VASAI I, 49 Khu;ema MOhﬁl.ﬂed‘l Gangerdiwala KhuzemalMohamedl Gangerdiwala 5C [R
Income (after tax)] 0.53 -2.27 -3.88 -1.74 -8.87 -18.24 INDUSTRIAL AREA, MIDC, ANDHERI EAST, MUMBAI, | on05.07.2023 |SAID HAVE HOLDING ADMEASURING 50 | Shaikh Amina Bi Anis ur Rehman Raees Anis Shaikh 6C |R
Paid up Equity Share Capital (Rs.10/- Per Equity Share) 82960 | 82960 82960 829.60] 829.60| 829.60 MAHARASHTRA-400093 under the provision | AREA 38.86 SQ. MT. (BUILT UP), EAST 51| Akbarali Usman Shipra Akbarali Usman Shipra 7C (R
Reserves (excluding Revaluation Reserve as shown SECURED DEBT (AMOUNT IN RS.): - Rs.8,56,547.34/-| of Sec 13 (4) of the | THANE, MAHAR.ASHTRA- 401209 AND 52 | Fakhruddin Ibrahim Mamajiwala Fakhruddin Ibrahim Mamajiwala 8C |R
in the Balance Sheet of previous year ended) - - - - - |-1550.17 (Rupees Eight Lakh FiftySix Thousand And Five Hundred Forty | SARFAESIACT | BOUNDED  BY:-EAST-GREEN HIGH 53 | Juzer Saifuddin Bootwala Juzer Saifuddin Bootwala 9 |R
Earni — Seven Paise Thirty Four Only) as on 08.03.2022 plus future 2002 SCHOOL , WEST SHREEJI APT, NORTH —
arnings Per Share (of Rs.10/- each) (Not Annualised): interest & costs G WING, SOUTH- TNT ROAD Building No. 231A, Cess No. E-3837(5)
a) Basic 0.01 -0.03 -0.05 -0.02 -0.11 -0.22 - - - : Ground Floor
b) Diluted 0.1 003] 005] -002] -0m 0.22 :.nass‘:e:at;gl}grflfi?g:%ission : 133%3 Jlrloam 0:)1F"0n2 Al 0 0200 P 1| Salma Bi Mohd Umar Kept in Abeyance 1 |NR
The above Financial results as recommended by the Audit Committee were considered and approved by the Board of Directors at Date of e-auction £ 20.12.2023between 11.00 AM to 1 P.M with extension of 5 minutes each 2 | Mohammed Ahmed Choghule Mohammed Ahmed Choghule 2 [NR
their meeting held on 14-11-2023 X 3 | Ibrahim Ahmed Chougle Kept in Abeyance 3 [NR
Note: The above is an extract of the detailed format of Quarterly Financial Results field with the Stock Exchange under Regulations TERMS AND CONDITIONS OF SALE: i i
3301 the SEBI (Listi and other Discloctis Requrementa R Y Iations. 2015, The full formatof the Quartod ?: ° le i 1) Full description of the above property is available with Authorized officer. The properties/documents can be inspected after fixing date and time 4 | Mohd Shabbir Khan Mohd Basheer Khan (Mohammed Hatim Mohammed Shabbir 4 R
ofthe (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the Quarterly Financial Results are with the Authorized Officer. 5 | Shabira Bi Ahmed Choghule Kept in Abeyance 5 [NR
available on the Bombay Stock Exchange website. 2)  E-auction will be conducted ONLINE through M/s. C1 INDIA PVT LTD at Plot No 68 Gurgaon Haryana pin Code 122003. 6 |Jahanara B. Khan Jahanara B. Khan 6 |R
For and on Behalf of Board of Directors 3)  Before participating in E-auction, the intending bidders should hold a valid e-mail id and register their names at portal www.bankeauctions.com 7 | Shabira Bi Ahmed Choghule Kept in Abeyance 7 INR
/- and get their User ID and password from M/s. C1 INDIAPVT LTD. 8 | Abbas Abdulla Kept in Abeyance s |R
Ms. Shilpa Pawar 4)  Prospective bidders may avail online training on E-Auction from M/s. C1 INDIAPVT LTD., (Contact Person : Mr. Vinod Chauhan on Mobile +91 9 |5.5. Shaikh Abdul Reh Sul Shaikh 9 IR
Date : 14.11.2023 Whole Time Director 9813887931, Delhi@cTindia.com or Support@bankeauctions.com (Helpline No 7291981124,25,26). 5. ol ul Rehman Suleman Shai
Place : Mumbai DIN: 01196385 5)  Earnest Money Deposit (EMD) shall be deposited through electronic mode/RTGS/NEFT fund transfer to Current Account No. 15280200004845 Non-Cess Structure no. 2318, Cess No. E-3837(5A)
Name of the Bank: Federal Bank, Name of the Beneficiary: Religare Housing Development Finance Corporation Limited, IFSC Code: GROUND FLOOR (Non-Cess)
FDRL0001528. Please note that the Cheque/Demand Draft shall not be accepted towards EMD. 1 | Abdul Gani Abdul Majid Khan Abdul Gani Abdul Majid Khan 1 [NR
Y MAYUKH DEALTRADE LIMITED 6) The Bids below reserve price and/or without EMD amount shall not be accepted. Bidders may improve their further bid amount in multiple of 2 [1) Abdul Rahim Abdul Majid Khan 1) Abdul Rahim Abdul Majid Khan
CIN: L51219MH1980PLC329224 Rs.5000 per lot 2) Abdul Karim Abdul Majid Khan ~ [2) Abdul Karim Abdul Majid Khan
A : Office No. 101 on 1st Floor, IR H.S Datta Mandir Road, Mahavir Nagar, 7)  The successful bidder is required to deposit 25% of the bid amount (inclusive of EMD), on the same day by electronic mode / DD / Cheque ; " ’ o
Mayukh Dealtrade Ltd, ddress: Office No. 101 on sKa:;:la‘I:in\l;:t Mcilsr:lgi _4300:73 andir Road, Mahavir Nagar, drawn in favour of “M/s Religare Housing Development Finance Corporation Limited ” payable at Delhi and the balance amount shall be 3) Abdul Gani Abdul Ma“d Khan 3) Abdul Gani Abdul Majid Khan 2 [NR
Email idsinfo@mayukh.co. in’ website:www.mayukh.co.n paid by the successful bidder within 15 days from the date of confirmation of sale by Bank. The EMD as well as Sale Price paid by the interested 3 | Abdul Jabbar Khan Vakil Khan 1) Israr Ahmad Khan
: yukh.co.in, “www.mayukh.co. bidders shall carry no interest. The deposit of EMD or 25% of sale price, whatever the case may be shall be forfeited by the “RHDFCL”, if the 2) Irshad Ahmad Khan 2A |NR
(Extract of Standalone & Consolidated Un-audited Financial Result for the quarter ended 30th September, 2023)  (Rs in lakhs) successful bidder fails to adhere to the terms of sale or commits any default. 4 Faryad Khan Shafeeque Faryad khan | 3(1)|NR
Standalone Consolidated 8)  The successful bidder shall bear all expenses including statutory duesitaxes/bills etc. to Municipal Corporation or any other authorities and fees Mohammed Nafees Faryad Khan Mohammed Nafees Faryad Khan 3(2)[NR
Correspon Correspon payable for stamp duty, registration fee etc. for registration of the ‘Sale Certficate’. R Mohammed Ashfaque Irshadali Khan [Mohammed Ashfaque Irshadali Khan ~ [3(3)|NR
ding 3 Year to ding 3 Year to 9)  Bank does not take any responsibility to procure any permission/NOC from any Authority or under any other law in force in respect of property Irshad Ali Khan Irshad Ali Khan 3(4)|NR
months Date months Date offered or any other dues i.e. outstanding water/electric dues, property tax or other charges if any. X
Sr. ) ended in |figures for ended in | figures for | | 10) Any arrears, dues, taxes, VAT, TDS, GST, charges on the property whether statutory or otherwise including stamp duty/registration fees on sale 5 |E.E. & Sons Keptin Abeyance 4A |NR
No. Particulars Preceding the current Preceding the current of property shall be borne by the purchaser only. 6 | 1) Khan Arbaaz Ahmed Aftab Ahmed |1) Khan Arbaaz Ahmed Aftab Ahmed
3 ;‘1%';2‘5 3 e":“é’e"(:‘s P';‘;':r”s :ﬁ:gg 3 e";%’;‘;‘s 3 e”[‘]‘é’;‘é‘s P";‘é:':,“s Z:L':g 11) The bidders should make discreet enqiries as regards to charge/encumbrancesistatutory dues on the property and should satisfy themselves 2) Khan Arfat Ahmed Aftab Ahmed  [2) Khan Arfat Ahmed Aftab Ahmed
30-Sep-23 | 30-Jun-23 | 30-Sep-22 | 31-Mar-23 | 30-Sep-23 | 30-Jun-23 [30-Jun-23 | 31-Mar-23 about the title, extent, quality of the property before submitting their bid. No claim of whatsoever nature regarding charges, encumbrances over 3) Khan Amaan Ahmed Aftab Ahmed |3) Khan Amaan Ahmed Aftab Ahmed ~ [4(1)[NR
U ited|Un-Audited|Un-audited| Audited |Un-audited [Un-Audited [Un-audited| Audited the property and any other matter etc., shall be entertained after submission of the online bid. ) o 7 |1) Yaseen Khan Azhar Khan 1) Yaseen Khan Azhar Khan
1 | Total income from operations 45.94 58.71 42.59 219.03 45.94 58.71 2776 221.65 12) The Authorized Officer has absolute right to accept o reject any or all the offers/bids or adjourn/cancel the sale without assigning any reason 9) Faizan Khan Azhar Khan 9) Faizan Khan Azhar Khan 42)|NR
2 [Total Expenses 12.01]  48.04]  2049] 14101 12.01] 48.04| 1988] 14157 or modify any terms of sale without any prior noice, i i i i
D - : : : - : : : 13) To the best of its knowledge and information, the “RHDFCL” is not aware of any encumbrances on the properties to be sold except of the 8 | 1) Abdul Rahim Abdul Majid Khan 1) Abdul Rahim Abdul Majid Khan
3 | Net Profit/ (Loss) before tax after “RHDFCL”. Interested parties should make their own assessment of the properties to their satisfaction. Bank does not in any way guarantee 2) Abdul Karim Abdul Majid Khan |2) Abdul Karim Abdul Majid Khan 4(3)[NR
exceptional items 33.93 10.67 13.09 7712 33.93 10.67 7.88 80.08 or makes any representation with regard to the fitnesstitle of the aforesaid properties. 9 [Mohd Farooque Mohd Siddique 1) Saman Sarwat Farooque Khan
4 | Net Profit/ (Loss) after Tax and For any other information, contact at: 18001039711 / 18602664111 / 18003099711 email at: customerservice@religare.com may be 2) Naseem Farooque Khan 4(4)|NR
" | Exceptional Items 27.47 7.90 9.69 56.28 27.47 2.77 5.83 59.23 contacted at the above address 10| Late Mohd Haroon Mohd Ishaque Ashfaque Ahmed Mohd. Haroon Ansari |4(5) | NR
5 | Total Comprehensive Income 27.47 7.90 9.69 56.28 27.47 7.90 5.83 59.23 STAUTORY 15 DAYS NOTICE UNDER RULE 6(2), 8(6) & 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002 11 [ Jivan Ganibhai Patriwala Kept in Abeyance 4(6)[NR
6 Paid-yp Equity Share Capital (FV 5 each) 930.00{ 885.00] 320.00] 800.00{ 935.00] 890.00 | 325.00 805.00 | | The Borrower/Co-Borrowers/guarantorsimortgagers are hereby notified to pay the sum as mentioned above along, with up to date interest and 12 | Mohd Siddique Abdul Aziz Mohammed Irfan Khan 4(7)|NR
7 |Earning Per Share ancillary expenses before auction, failing which the auction of mortgaged property mentioned above shall take place and balance dues if any shall 13| Mohd Ahmed Khan Mohd Kuddus Khan ~ [Kept in Abeyance 5 |NR
Basic 0.15 0.04 0.15 0.35 0.15 0.04 0.09 0.37 be recovered with interest/cost. In Case of no bid received in the auction sale on the date fixed for auction, the secured creditor shall be at liberty to 14 Ishrat Ali Jan Khan Ishrat Ali Jan Khan 5A [NR
Dilut Kl 04 1 ) Kl 04 ) 37 sale this property by way of private treaty on or above the reserve price fixed above to any prospective buyer. Borrower/Co-Borrowers/Guarantors/ - - — -
m t'??: bove s o ool o e deied 1 tof S p 80 e Fp 5, A OHSSSt ™ 015 G 0? i ﬂo dog‘h m s? 3k Mortgagers are hereby called upon to SHIFT/REMOVE ALL HOUSEHOLD ARTICLES / PERSONAL BELONGINGS IF ANY LYING IN THE | | Any Other Persons Besides Shown Above Having Tenancy/ Occupancy Rights in the above Said
ote: The above is an extract of the detailed fomat of quarterly Un-audted Financial Results(Standalone and Consolidated) filed with the Stoc REPOSSESSED PROPERTY, as per Panchnama/lnventory report prepared at the time of taking possession of the mortgaged property, within 7 Property May Intimate The Above Said Owner & Under Mentioned Developer With the Proof of
Exchange under Regulation 33 of the SEBI( Listing and Other Disclosure reuirements) Regulations, 2015.The above Standalone and Consolidated | | (seven) days from the date of this notice. On failure to shift household articles/personal belongings within stipulated period of 7 (seven) days from Tenancy/occupancy So Claimed within 15 Days. Other wise Claimed will be not Accepted to the
financial results have been reviewed by the audit committee and approved by the board of directors at their meeting held on 11th November, 2023. the date of this notice, the company shall be constrained to remove/shift / dispose off the same on “as is where is, as is what is and whatever there undersigned at the Address Given Below Any Objection Received after lapse of the above said
For Mayukh Dealtrade Ltd. is basis” at Borrower/Co-Borrowers/guarantors/mortgagers risk, responsibilities & cost. Company shall not be responsible for any claim raised by period will not be considered under any Circumstances (Published by Owner/ Developer)
SD/- any party in this regard. . i . i
Mit Tarunkumar Brahmbhatt | | Place: Mumbai, Date: 21.11.2023 Authorized Officer, s Religare Housing Development Finance Corporation Limited E’::"“F'I'c‘l’:rfg?‘;ge:; 5;;2 A["]'l‘]’:&/a :,V'hz-g“:-sr KSA Enterprises, Developer
Place: Mumbai Managing Director | | Note: Amount paid if any after issuance of SARFAESI Demand Notice, would be reckoned for ascertaining the dues payable at the time of Kalachowki. E- Ward, Mumbai ’ Kapur Mansion, 2-B, GrFir, 10, Moreland
Date: 11/11/2023 DIN: 06520600 | | realization/settlement. , ’ : Road, Agripada (W), Mumbai- 400011
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PUBLIC NOTICE

NOTICE IS GIVEN TO THE PUBLIC AT
LARGE on behalf of my client Mrs.
SUMAN ASHOK BANSODE in respect of]
the Flat No. B/204, in “SHARDA
PALACE” Station Road, Behind
Grampanchayat Office, Navghar, Vasai
(West), Thane, Maharashtra—401 202.
That the above said flat was transfer/sold by
M/s. Standard Enterprises to MR.
RAMESHCHANDRA BABULAL
THAKKAR by and under Agreement for
sale The said document was misplaced / lost.
That M/s. Standard Enterprises have given
the no objection certificate on dated 11th
August 1992 to Mr. ASHOK SAMBHAII
BANSODE to purchase the said flat from
MR. RAMESHCHANDRA BABULAL
THAKKAR.
That the above said flat was purchased by
Mr. ASHOK SAMBHAJI BANSODE from
MR. RAMESHCHANDRA BABULAL
THAKKAR and Agreement for Resale was
executed on 11th August 1992 vide
registration No. 3954/1992 at Sub Registrar
Vasai-1.
The owner of the above said flat Mr.
ASHOK SAMBHAJI BANSODE was
expired on 06/07/2023 leaving behind him
my client Mrs. SUMAN ASHOK
BANSODE (Wife), Mr. SANDIP ASHOK
BANSODE (Son), Mr. SACHIN ASHOK
BANSODE (Son) are entitled to claim the
said Flat. However Mr. SANDIP ASHOK
BANSODE, Mr. SACHIN ASHOK
BANSODE intend to execute release deed in
favour of My client Mrs. SUMAN ASHOK
BANSODE. After executing Release Deed
Mrs. SUMAN ASHOK BANSODE will be
the sole owner in respect of the said flat.
If there is any claim/objection by the way of]|
lien, mortgage, gift, inheritance, attachment,
encumbrances, interest, hypothecation or
surrender of rights in any manner of the said
property, please contact me within 15 days
from the date of publication of this notice.
Any claim / objection thereafter shall be
considered as waived/abandoned.
Sd/-
KRISHNA RAGHUNATH DABHADE
Advocate High court,
Office Address : Shop No. 3, Navkar
Paradise, 1st Floor, Near Veer Savarkar
Garden and Deepak Hotel, L. T. Road,
Borivali West, Mumbai -400092.
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THE GAEKWAR MILLS LIMITED

CIN NO. L17120MH1949PLC007731
REGD. OFFICE: 2/2 New Sion CHS, Swami Vallabhdas Marg, Road No 24,
Sindhi Colony, Sion West, Mumbai 400 022.
Extract of the Statement of Unaudited Financial Results for the quarter ended

30th September 2023

Quarter|Quarter|Quarter| Year
ri; Particulars Ended | Ended | Ended | Ended
: 30.09.2023| 30.06.2023| 30.09.2022] 31.03.2023,
L I L i L i Audited
1 | Total Income from Operations - - - -
2 | Net Profit /(Loss) for the period before Tax (110.27)| (113.68)] (80.18)[ (364.17)
3 | Net Profit /(Loss) for the period after Tax (110.27) (113.68) (80.18)| (364.17)
4 | Equity Share Capital 200 200 200 200
5 | Reserves (excluding Revaluation Reserve as - - - -
shown in the Balance Sheet of previous year)
6 | Earnings Per Share of Rs 10/- each
(after Extraordinary items)
(a) Basic (551) (568) (4.01)] (18.21)
(b) Diluted (551)| (5.68)] (4.01) (18.21)
Notes:

(1) The above is an extract of the detailed format of Quarterly Financial Results filed with the
Stock Exchange under Regulation 33 of the SEBI (Listing and Other Disclosure
Requirements) Regulations, 2015. The full format of the Quarterly Financial Results are
available on the Stock Exchange website (www.bseindia.com) and the Company's website
(gaekwarmills1928@gmail.com)
For and on behalf of board of directors of
THE GAEKWAR MILLS LIMITED
. Sd/-
Place : Mumbai. Shweta Shah

Date: 14th November, 2023

(Wholetime Director & CEO) (DIN: 03287393)

Place : Vasai Date : 21/11/2023

fAfder gae i - AHARMER HHAAT 339/2023-24

This is to inform the public at large that MRS.
RENA JOSEPHINE FERNANDES owner of
FLAT NO. B-5, ROSE BUD CHS LTD., GR.
FLR., OFF. JAI BHAVANI MATA ROAD,
AMBOLI, ANDHERI WEST, MUMBAI - 400
058 (hereinafter referred to as the said flat
premises) has lost/misplaced the said FIRST
original Chain of Agreement namely (1)
Agreement dated 25-02-1990 executed
between M/s. ROHIT BUILDERS (as Seller)
and Shri. PREMNATH MEHRA AND PUSHPA
MEHRA (as Purchasers) reg. no. BDR-1-
857-1994 relating to the flat premises
mentioned above and inspite of the best
efforts, the same are not traceable.;
The said owner has lodged a complaint in
OSHIWARA POLICE STATION in relation to
the same AND THE said Police station has
issued a MISSING CERTIFICATE dated 15-
11-2023 bearing Register Reg No.
2465/2023.
Any person/s having any objection or interest
orright or any claim in respect of the said flat
premises MISPLACED/LOST original
Agreement of the flat mentioned above shall
lodge such objection and same should be
communicated to the below mentioned
address within 15 days in writing. If there are
no claim/s and objection/s received within 15
days of the Publication of this Notice the
above-mentioned Agreement will be treated
as lost/misplaced and the owners will have
complete transferable ownership rights over
the “said flat premises” thereby entering into
an SALE DEED with the Prospective
Purchaser. Sdj-
Aniket Nerurkar (Advocate)
24, Sai Estate, Amboli, Opp. IDBI Bank,
Ceasar Road, Andheri West, Mumbai - 58.

e PUBLIC NOTICE

PUBLIC NOTICE

Notice is hereby given to the Public that my
client Mr. Anil Shankar Vilavadekar is in the
process of purchasing Room situated at being
Room No. 2, Gopal Gurav Chawl, Natwar
Nagar Road No. 1, Near Durga Hotel,
Jogeshwari East, Mumbai - 400060,
admeasuring 10 x 16 Square Feet Carpet
Area. hereinafter referred as “Said Room”
which is in the name of Mr Suhas Krishnaji
Shelar who is absolute owner of the said
room. Mr. Suhas Krishnaji Shelar states that
he become owner of the said room after death
of his Father Mr. Krishnaji Shelar who was
first owner of the said room. Mr Suhas Shelar
further submit that he become the owner of
the said room after given Affidavit in his favour
by his mother Smt Sulochana Krishnaji Shelar
as well as consent of the all legal heirs after
demise of his father.

As per the above fact any person/s claiming
any interest in the aforesaid room or any part
thereof by way of Tenancy, Sale, Exchange,
Gift, Mortgage, Charge, Trust, Inheritance,
Possession, Lease, Lien, or otherwise or on
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ESHA MEDIA RESEARCH LIMITED
Regd. Office: 10th Floor, Krushal Commercial Complex, Above Shoppers Stop,
G. M. Road, Chembur (W), Mumbai - 400 089
Statement of Unaudited Financial Results for the Quarter and Half Year Ended 30.09.2023
(Rs. In Lakhs|
Half Year Ended | Year Ended

Quarter Ended
30.09.2023130.06.2023{30.09.2022{30.09.202330.09.2022 31.03.2023

Particulars Unaucited | Unaudited | Unaudited| Unaudited | Unaudited | Audied T, i 2 ST HETE 3 A Tea/ 3R Fw R heft . T Wm@@wwmm ;@aﬁﬁ s s e T P e e e
Total income 261 4.38 0.93 6.99 4.86 7.88 RIVCITE T 2T U BV Farerer o e, 2% AduE, T WA W, oA . ) ) . .
Net Profit Wﬁﬁﬁwmm@mﬁ%ﬁ;ﬁmmwﬁ o) fohrs fterdt et g, T & Y St e e = & Aenti 2/ T A
{before Tax, Exceptional andlor Exraordinary fems) os0] 22| ast] 1e0] 87| 791 Yife T B ST ST A <) S bt A hefl . 2%) sl A e TR ST . o ) '
Net Profit before tax WWWW@WWH?HWNW% 2u) Ferelt sirefier/ }) IR HeHTa S R S e HE SRR HIORE S/ Rl v e dhe ST A e Hd
(after Exceptional andlor Extraordinary items) 060 -220( -381| -160| -874| -17.91 TAGRM FERTIER Aguiiga fashl yaor fiesfvarad w4 gz wewh, Fiel geb st T A /o STk TRl /ATe R AT 311 SO Yoo SROATE SRR SRV e
Net Profit after tax ST T ITeal. 98 ) Wifisha SATeRATCT SHIvRET HROr T At ey wefierearan fhar f0) WIS Ve AU AT 31 Yooh STl Ugieh Yooh, AT feshladier Fieull Yoo o1 FHfaE hivrdidl oehemehl, 39, L, =ae,
(after Exceptional andlor Extraordinary items) 053 221 388 74| 887 1824 Arehrare fohen fifoer dege /el /@ oA s o a1 fashi=an i, Sfuad) e wE .

HITATE 3T T YA TgA HUATET QUi SRR IR, 20) TOPR Seier off. T
TSRO ATTATIN AT $5.%030£%336 3 T HEATHAIA Ad (F.20.00 J WE.§.00) TUh
HE] YTehATA fehell WTeTwre /ehsiqTre! W sheieh 193 % assetdisposal@herohfl.com
WA HA. §¢) T HIVEATE quidTerrardt fehan §—fererrersan afsrarean sifersa

Total Comprehensive Income
[Comprising Profit after tax and Other Comprehensive
Income (after tax)] 0.53 221 -388] 174 887 -18.24

%) Sifcrerift ATemREe MR, ok, Jeh SEhTe Sehsll S ST Tad = HHIHH e TG, I3 W hivRiE! Yo, AW TRt
HIUTATE TTaT Fred S SO ATE ST TS Siefe FIEieRuTHAR hivdel SRt fae Hdet SR AT,
£R) Y& g A a1 foshrean e et fhar o wror T geifear fash wufia )/t wor fohen e e /aieft Arerva fhar e siftei

Paid up Equity Share Capital (Rs.10/- Per Equity Share) 82060 820.60| 82060 82960 829.60| 829.60 IR SRS amRd
Reserves (excluding Revaluation Reserve s shown gﬁ%ﬁﬁmm o | T A4 Wm 23) a;lziﬁm e IEH A 9 AR ARCAEICEEHTS 7+l SAfifh 7 HISE! feshl HuaTd J0T=a1 AT SR 1 8. Tog
in the Balance Sheet of previous year ended) 155047 (ST, S ST support@auctlontlger net= T AT @R WIeHTe HUHgRueTe @t Fed s, S qremhs Sifehr /et S g6l /e g éa e
Earnings Per Share (of Rs.10/- each) (Not Annualised): FHSIGR [ AR / ARUTeRAT AT 24 To fosht gem . ‘ . . ) . ’
2) Basic o0t] 003 005 002 om1] 02 e —— e — 23(3) i fr e g T 3R AT BT 6k ?aooe‘un\s?? / n'ao?aax??? / 8¢00308%0%8%, 3-Ha: custf)merserwcg@rel|gare.com&&wz%amm‘
b) Diluted 001] 003] -005] -002] ot 02 et T TeTATaTSaT ATt ST ST wretEE ST e, S T ey AT Fragfidt $twe (Gnreiiie) Fod R0 vl Fam & (2), ¢(&) (%) Sl 2o feewielt dermfes wgerm

R/ HEhsiaT /G /Rt i1 49 gl vard 3d o8 i, feremangef ot Tg

Shelell T 8T SIS 9 Feifd @ T R ST
THEIHTO TROT WIS feAea el Set 3T 3 TeW STHeaTd e  Yoehi&g aga shafl siea. fererareniiar ffvea awa@en S st s T
e Ty SRl IR Wieh TRECRTE TR goar fehal @t s Fex aretae=h forshl shidict. whofar /Gashoiar /SR /droehd! ai=T
g aTd 3d TR 1, He GeEreAT AR o (BTH) feermiean S an Hretie qie Suared dekd GeHTHI /aege A1 STEaTEr gAara
TTETEAEfier RIUTETE SR FeTferut /et o shTe Ut /S feheh o g HUATaTed shasferd ST, Hew He dRard o (|Ter) femmd st o/
Jafhe aEq i UVATA 7 STCATH HolR /FEhoIGR /MG /TRl JTeaT FEH, Jeraer! o YeehTal T ATE A AT o T AT W AT AT ATaR
weforct /fegate et SEc. ATaTed hvITE TAHRIGR helell G hu-] STTagR STEUR AT,

foremma e wge anfor g gk, TR S W, qHTATHREA ST T TEtEE
A el AT,
Tershean qusfieram erét @ yrdtaTdt, wuan e foreran wef s
https://uat.herohomefinance. in/hero _housing/other-notice

The above Financial results as recommended by the Audit Committee were considered and approved by the Board of Directors at
theirmeeting held on 14-11-2023

Note: The above s an extract of the detailed format of Quarterly Financial Results field with the Stock Exchange under Regulations
33 ofthe SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the Quarterly Financial Results are
available on the Bombay Stock Exchange website.

R gresta wrEed fefiee (Sfaya amet) dedTgear wurst
www.herohousingfinance.com

For and on Behalf of Board of Directors

Sd/- R gt weAT fefreeemfan .
Ms. Shilpa Pawar yrfergma arfereTt Tewhror: gard . QTEQW 3@}"‘"
Date : 14.11.2023 Whole Time Director femieR: 2% AR, 2033 oft. TCher TregTuT, WiET. 1R9304%]38 3 ferrieh: 2¢.2%.20%3 . Yferftar fifdm 3o ISILES)
Place : Mumbai DIN: 01196385 feenTor: uTererR ua: assetdisposal@herohfl.com & TREEH ATON G- (eaRUTTH=eR ST T STHT el TTeeIT Gebell/ ATeti o et 3 ek TareRTa St Siger.




	Form_-A-ALFASIGMA_INDIA_PRIVATE_LIMITED
	Active_Times_Pge3__21-11-2023_
	Marathi newspaper page7__21-11-2023_

